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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

ERNAKULAM BENCH :

0. A. No._115 ‘O'f' 1993, e

DATE OF DECISION_22-3-1993

: : .
G Sunil Kumar ' Applicant/

e MR Ragend«ran Nair - Advocate for the Applicant/
Versus t 2 ’

Telecom District Manager_ g

Kettayam A Respondent (s)

fir MA  Manhuy, ACGSC - Advocate for the Respondent (s)

b

CORAM :

The Hon'ble Mr. \ , Dharmadan, Judicial Member
and '
The Hon'ble Mr. R, Rangargjan, Administrative Member

Whether Reporters of local papers may be alIowed to see the Judgement 7%
To.be referred .to the Reporter or not? kg

Whether their Lordships wish to see thé fair copy of the Judgement?'(o

To be cwculated to all Benches of the Tribunal ? A -

JUDGEMENT

Pwbd -

Shri N Dharmadan, J.0

’

The &Ipplicant in this case alleges that he worked as
a casual mazdéor in Katanam Secéndary Suit#hing Area and
hlS representation filed for gettlng re-engageméﬁt on the
basxs of hls.prloréﬁggvégfected by the respondent by his ‘order f
dat ed 26.11.92 at AnnaXure-I. AgngQVedvby this, the applic%nt‘
approached this Tripunal by fiiing this'appliCaEian under
Sebt;éh 19 of the Administrative<Tfibuﬁals Act 6? 1985,
2 ' iearnad ceunsel for the appliqént'submiﬁtda that éema
of the i&partént Questions.basaa'en £ﬁis Tribun;lé"éérliér
jhdgmehfrhééegﬁot been'advéfted to py’gﬁe.ﬁi;iéignal Eng;néer‘

e

- (ADWMN), Kottayam who passéd the impugnédisrdar-énd~thﬁs the ‘



applicant should be given a further opportunity to file
a detailed representation before the higher authority,
viz; Chisf General Manager, Telecom, Trivandrum. He
further submitted that in order to file a detailed
representation, the applicant may be diegobag’tm withdrauw
this application preserving the right to make another
repressntation as above. w

wu&ﬂK’aV =
3 Having heard the caunselhrue are of the vieuw
that in the interest of justice, the prayer can be
allowed. Accordingly, we dismiss the application as
withdraun'prescrying the right of the applicant to pursue

the matter before the Chief General Manager, Telecom,

Trivandrum by +filing a representation in the matter.

4 There will be no order as to caosts.
o wn'g.%
(R Rangarajan) //> (N Dharmadan) '
Administrative Member Judicial Member

22-3-1993



